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IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI

Presided by : Sy Ajay Singh Parihar
FIR No. 721/2019

PS : Paschim Vihar
State Vs. Sagar Mishra
U/s 457/380/411 IPC
28.08.2020
A cIarificatory letter has been received dated 28.08.2020

from Deputy Superintendent Central Jail No. 1 wherein the Deputy
Superintendent has sought clarification and further direction regarding
interim bail of UTP Sagar Mishra in case FIR No. 721/2019.

Hon'ble High court of Delhi in writ petition (c) 2020 in
matter of court on its own motion Vs. Govt. of NCT of Delhi and
another dated 04.08.2020 has further extended interim bail for another
45 days from the expiry of respective interim bails.

A copy of that order dated 04.08.2020 was also directed
to be sent to the DG Prison by Hon'ble High Court, however, time and
again letters have been received from Jail Superintendent regarding
unnecessary clarification of interim bail of the accused persons who
have been released under the guidelines of Hon'ble high power
committee.

The above order dated 04.08.2020 is very much self
explanatory that interim bails were further extended for 45 days.

Let the copy of this order be sent to the office of Ld. CMM

for necessary information and onward transmission to DG Prison for

further circulation to all Deputy Superintendents so that unnecessary

/,9' e .

letters regarding interim bail may not be sent to the cq)urt \v\}\/ .
(AJRY SINEH M#ﬁMAFfA
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F METROPOLITAN MAGISTRATE -04 WEST DISTRICT,

TiS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

IN THE COURT O

FIR No. 404/2020
U/s 188 IPC
PS Paschim Vihar (West)

28.08.2020
Fresh application for releas
superdari moved on behalf of applicant.

e of vehicle bearing no. DL-8S-AY-8834 on

Present: Ld. APP for the State.
None for the applicant.

No reply filed.
The vehicle No. DL-8S-AY-8834 may be released if IO has no

objection in releasing the vehicle and the same is not required in further

investigation. 10 shall release the vehicle only after verification of valid

Insurance Certificate of the vehicle.
Application perused. Submissions heard.

The vehicle be released as per the directions of Hon'ble
Supreme Court in case titled as sunder Bhai Ambalal Desai Vs. State of
Gujarat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been
reiterated by Hon'ble Delhi High Court in case titted as Manjeet Singh vs.
State, (2014) 214 DLT 646 wherein it has been held that :-
“59. The valuable articles seized by the police may be released to the person,
who, in the opinion of the Court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles; taking photographs of such
articles and a security bond.
60. The photographs of such articles should be attested or countersigned
by the complainant, accused as well as by the person to whom the custody is
handed over. Wherever necessary, the Court may get the jewellery articles

valued from a government approved valuer.
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IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. 0134/2020
PS : Anand Parbat
U/s 307/34 IPC
State Vs. Guddu

28.08.2020

Ld. APP for the State.

Ld. Counsel for the applicant/accused.
ermission to withdraw the

Present :

Ld. Counsel has sought p

application.

Application stands withdrawn.
(AJAY smeéi ARIHAR)

ist, THC, Delhi

Duty MM-I, West |
28.08.2020.



IN THE COURT OF METROPOLITAN MAGISTRATE -04 WEST
DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

eFIR No. OD-PCW-000864

U/s 379 IPC
PS Paschim Vihar (West)

28.08.2020
Fresh application for release of Mobile Phone Redmi Note-5 on

superdari moved on behalf of applicant.

Present: Ld. APP for the State.
None for the applicant.

No reply is filed.
The Mobile Phone Redmi Note-5 may be released if 10 has

no objection in releasing the mobile and the same is not required in further

investigation.
Application perused. Submissions heard.

The mobile phone be released as per the directions of Hon'ble
Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs. State of
Gujarat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been
reiterated by Hon'ble Delhi High Court in case titled as Manjeet Singh vs.
State, (2014) 214 DLT 646 wherein it has been held that :-
‘59. The valuable articles seized by the police may be released to the person,
who, in the opinion of the Court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles; taking photographs of such

articles and a security bond.
60. The photographs of such articles should be attested or countersigned

by the complainant, accused as well as by the person to whom the custody is
handed over. Wherever necessary, the Court may get the jewellery articles

valued from a government approved valuer.

6l The actual production of the valuable articles during the trial should
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not be insisted upon and the photographs along with the panchnama shoulg

suffice for the purposes of evidence.”
Considering the facts and the circumstances and the law laid down by

the higher courts, article in question i.e. Mobile Phone Redmi Note-5 be
released to the applicant on verification of the particulars regarding ownership
and after preparing panchnama and on furnishing an indemnity bond as per
the value of the mobile. It is further directed that the article i.e. Mobile Phone
Redmi Note-5 shall be photographed from all the angles. The Panchnama
and Indemnity Bond along with photographs be filed with final report.

The application is disposed of accordingly.

Copy of the order be given dasti as prayed.
(AJAY SINGH PA |z¢:4>
, Delhi

Duty MM-I, West Dist., TH
28.08.2020




IN THE COURT OF METROPOLITAN MAGISTRATE -04 WEST DISTRICT,
TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. 009850/2020
U/s 379 IPC
PS Nihal Vihar

28.08.2020
Fresh application for release of vehicle bearing no. DL-4S-CL-4569 on

superdari moved on behalf of applicant.

Ld. APP for the State.

Present:
None for the applicant.

No reply filed.
The vehicle No. DL-4S-CL-4569 may be released if IO has no

objection in releasing the vehicle and the same is not required in further

investigation. 10 shall release the vehicle only after verification of valid

Insurance Certificate of the vehicle.
Application perused. Submissions heard.

The vehicle be released as per the directions of Hon'ble
Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs. State of
Gujarat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been
reiterated by Hon'ble Delhi High Court in case titted as Manjeet Singh vs.

State, (2014) 214 DLT 646 wherein it has been held that :-
“59 The valuable articles seized by the police may be released to the person,

who, in the opinion of the Court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after

preparing detailed panchnama of such articles; taking photographs of such

articles and a security bond.
60. The photographs of such articles should be attested or countersigned

by the complainant, accused as well as by the person to whom the custody is

handed over. Wherever necessary, the Court may get the jewellery articles

valued from a government approved valuer.
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suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid gown by

the higher courts, article in question i e. vehicle bearing no. DL-4S-CL-4569
be released to the applicant on verification of the particulars regarding
ownership, insurance and after preparing panchnama and on furnishing an
indemnity bond as per the value of the vehicle. It is further directed that the
article i.e. vehicle bearing no. DL-4S-CL-4569 shall be photographed from all
the angles. The Panchnama and Indemnity Bond along with photographs be
filed with final report.

The application is disposed off accordingly.

Copy of the order be given dasti as prayed.

(AJAY SINGH ARIHAR)
Duty MM-I, West Dist./ THC, Delhi
28.08.2020
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IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. 29723/2019

PS : Rajouri Garden

U/s 379 IPC

State Vs. Harpreet @ Hunny @ London

28.08.2020

Present : Ld. APP for the State.

Shri K.K. Singh, Ld. LAC for the applicant.

Ld. LAC has moved an application for releasing the
accused on personal bond. Ld. LAC has submitted that the accused

was released on bail on 20.07.2020 and since then accused has not

been able to arrange for surety.
Ld. Counsel has further submitted that the condition of

surety may be released and personal bond may be accepted.

Seeing the facts and circumstances of the case, the
condition of surety is relaxed, let the accused be released on personal
bond for an amount of Rs. 20,000/-.

Application stands disposed off.

Copy of the order be given dasti, as prayed.

(AJAY SINGH fﬁTHAR)
Duty MM-I, West Disf, THC, Delhi

28.08.2020.




IN THE COURT OF METROPOLITAN MAGISTRATE -04 WEST
DISTI_?ICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. 516/2020
U/s 356/379/34 IPC
PS Paschim Vihar (East)

28.08.2020
Fresh application for release of Mobile Phone Samsung J-7 on superdari

moved on behalf of applicant.

Present: Ld. APP for the State.
Ld. Counsel for the applicant through VC.

No reply is filed.
The Mobile Phone Samsung J-7 may be released if 10 has

no objection in releasing the mobile and the same is not required in further

investigation.
Application perused. Submissions heard.

The mobile phone be released as per the directions of Hon'ble
Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs. State of
Gujarat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been
reiterated by Hon'ble Delhi High Court in case titled as Manjeet Singh vs.
State, (2014) 214 DLT 646 wherein it has been held that :-
“59. The valuable articles seized by the police may be released to the person,
who, in the opinion of the Court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after

preparing detailed panchnama of such articles; taking photographs of such

articles and a security bond.

60. The photographs of such articles should be attested or countersigned

by the complainant, accused as well as by the person to whom the custody is

handed over. Wherever necessary, the Court may get the jewellery articles

valued from a government approved valuer.
61. The actual production of the valuable articles during the trial should



2.
not be insisted upon and the photographs along with the panchnama should

suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid down by

the higher courts, article in question i.e. Mobile Phone Samsung J-7 be

released to the applicant on verification of the particulars regarding ownership

nity bond as per

obile Phone

and after preparing panchnama and on furnishing an indem

the value of the mobile. It is further directed that the article i.e.M

Samsung J-7 shall be photographed from all the angles. The Panchnama

and Indemnity Bond along with photographs be filed with final report.
The application is disposed of accordingly.

Copy of the order be given dasti as prayed.

(AJAY SINGH PABIHAR)

Duty MM-|, West Dist.,/ THC, Delhi
28.08.2020



IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. 0055/2020
PS : Anand Parbat
State Vs. Mohd. Javed
U/s 380 IPC

28.08.2020
Present : Ld. APP for the State.
Ld. Counsel for the accused/applicant.

Ld. Counsel for the applicant/accused has submitted that the
applicant/accused has been falsely implicated in the above case and there is

no recovery has been made.

Reply of the 10 perused.

Ld. APP is vehemently opposed the application.

In the present case alleged recovery has already been
effected, no fruitful purpose will be served by keeping the accused in

custody, hence, he is released on bail subject to furnishing a bail bond to the

sum of Rs. 10,000/- with one surety of the like amount.
Ld. Counsel for the accused has furnished bail bond. Same is

taken on record. Original FD of Rs. 10,000/- dated 28.08.2020 Central Bank

of India be retained on record.
The accused Mohd. Javed S/o Mohd. Kesar shall be

released from the custody forthwith, if not required in any other case.

Copy of this order be sent to Jail Superintendent concerned,

which shall also be treated as release warrant.
Copy of this order be given dasti to Ld. Advocate, as prayed

for. va

(AJAY SINGH PARIHAR)
Duty MM-I, West Dist, FHC, Delhi
28.08.201{20. ‘

| |
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IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELH|
Presided by : Shri Ajay Singh Parihar

eFIR No. 18604/2020
PS : Paschim Vihar East
State Vs. Rahul

U/s 379/411 IPG

28.08.2020
Present : Ld. APP for the State.
Ld. Counsel for the accused/applicant.

Ld. Counsel for the applicant/accused has submitted that the
applicant/accused has been falsely implicated in the above case and the
récovery has been effected.

Reply of the 10 perused.

Ld. APP is vehemently opposed the application.

In the present case alleged recovery has already been
effected, no fruitful purpose will be served by keeping the accused in

custody, hence, he is released on bail subject to furnishing a bail bond to the

sum of Rs. 10,000/- with one surety of the like amount.
Ld. Counsel for the accused has furnished bail bond. Same is

taken on record. Original FD of Rs. 15,000/- dated 13.08.2020 State Bank of

India be retained on record.
The accused Rahul Kumar @ Sachin @ Anil S/o Shri

Murari Lal @ Sanjay shall be released from the custody forthwith, if not

required in any other case.
Copy of this order be sent to Jail Superintendent concerned,

which shall also be treated as release warrant.
Copy of this order be given dasti to Ld. Advocate, as prayed

for.
(AJAY SINGH PARIHAR)
Duty MM-I, West Dist/THC, Delhi
28.08.2020.



WEST DISTRICT, TIS HAZARI COURT, DELH
Presided by : Shri Ajay Singh Parihar

FIR No. 292/2019

PS : Khyala
State Vs. Amit Kumar
U/s 302/498A/34 IPC

28.08.2020

Present : Ld. APP for the State.
Ld. Counsel for the

Shri  Hemraj Murmu,

accused/applicant.
Ld. Counsel has submitted that vide order dated

26.08.2020 of the Hon'ble High Court of Delhi, accused has been

granted bail subject to furnishing bail bond.
Ld. Counsel for the accused has furnished bail bond.

Same is taken on record. Original FD of Rs. 64,000/- dated

20.07.2017 Oriental Bank of Commerce be retained on record.
The accused Amit Kumar S/o Late Sudhir Kumar

shall be released from the custody forthwith, if not required in

any other case.
Copy of this order be sent to Jail Superintendent

concerned, which shall also be treated as release warrant.
Copy of this order be given dasti to Ld. Advocate, as

prayed for.
(AJAY SINGH PARI AR)

Duty MM-I, West Dis}, HC, Delhi

28.08. 2/0/



IN THE COURT OF METROPOLITAN MAGISTRATE -04 WEST DISTRICT,
TIS HAZARI COURT, DELHI .
Presided by : Shri Ajay Singh Parihar

yr
2

FIR No. 0133082020
Us 278 IFC

PS Hari Nagar (West)

28.06.2020 7
Fresh application for release of vehicle bearirg no. DL-8SBP-5737 on
Superdari moved on behalf of applicant.

Ld APP for the State.
None for the applicant.

Drocapmt:

N\O reply filed.
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IN THE COURT OF METROPOLITAN MAGISTRATE -04 WEST
DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

eFIR No. 011275/2020
PS Nangloi
U/s 379 IPC

28.08.2020
Fresh application for release of vehicle bearing no. DL-8S-CJ-1559 on

superdari moved on behalf of applicant.

Present: Ld. APP for the State.
Ld. Counsel for the applicant alongwith applicant.

Reply has been filed. As per reply the present FIR has been

transferred to PS Paschim Vihar West.
Application perused. Submissions heard.
Instead of releasing the above mentioned vehicle on superdari,

| am of the considered view that the articles have to be released as per the
directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal
Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the Hon'ble
Supreme Court has been reiterated by Hon'ble Delhi High Court in case titled
as Manjeet Singh vs. State, (201 4) 214 DLT 646 wherein it has been held

that :-
“59 The valuable articles seized by the police may be released to the person,

who, in the opinion of the Court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles; taking photographs of such
articles and a security bond.

60.  The photographs of such articles should be attested or countersigned
by the complainant, accused as well as by the person to whom the custody is
handed over. Wherever necessary, the Court may get the jewellery articles

valued from a government approved valuer.
61.  The actual production of the valuable articles during the trial should



-2-
not be insisted upon and the photographs along with the panchnama shoy,
suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid down by
the higher courts, PS Paschim Vihar West is directed to release the article in
question i.e. vehicle bearing no. DL-8S-CJ-1559 to the applicant on
verification of the particulars regarding ownership, insurance and after
preparing panchnama and on furnishing an indemnity bond as per the value

of the vehicle. It is further directed that the article i.e. vehicle bearing no. DL-

8S-CJ-1559 shall be photographed from all the angles. The Panchnama and

Indemnity Bond along with photographs be filed with final report.
The application is disposed off accordingly.

Copy of the order be given dasti as prayed.
(AJAY SINGH PARIHAR)

Duty MM-1, West Dist., THC, Delhi
28.08.2020



IN THE COURT OF METROPOLITAN MAGISTRATE -04 WEST
DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. 0201/2020
PS Paschim Vihar
U/s 188 IPC

28.08.2020
Fresh application for release of vehicle bearing no. DL-8SCG-9450 on

superdari moved on behalf of applicant.

Ld. APP for the State.
Applicant in person.

Present:

No objection to the release of the vehicle of the applicant is

tendered on behalf of the I0/ASI Mahavir Singh and State by Ld. APP.

Application perused. Submissions heard.
Instead of releasing the above mentioned vehicle on superdari,

I am of the considered view that the articles have to be released as per the
directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal
Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the Hon'ble
Supreme Court has been reiterated by Hon'ble Delhi High Court in case titled
as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has been held
that :-

“59 The valuable articles seized by the police may be released to the person,
who, in the opinion of the Court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery'or dacoity has taken place, after
preparing detailed panchnama of such articles; taking photographs of such

articles and a security bond.
60.  The photographs of such articles should be attested or countersigned

by the complainant, accused as well as by the person to whom the custody is
handed over. Wherever necessary, the Court may get the jewellery articles

valued from a government approved valuer.
61.  The actual production of the valuable articles during the trial should
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IN THE COURT OF METROPOLITAN MAGISTRATE -04 WEST
DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. WD-RG-000365/2020
PS Rajouri Garden
U/s 380/411 IPC

28.08.2020
Fresh application for release of mobile phone i.e. Realme 5 on superdari

moved on behalf of applicant.

Present: Ld. APP for the State.
Applicant in person.

No ob,ection tc the release of the mobile phone of the applicant

is tzr de rad or oa"z i of the IQ/ASI Mk it Chizhar and State by Ld. APP.

Application perused. Submissions heard.
1re mobile phone i.e. Realme 5 be released as per the

direcrone of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal

Desai vi. Suzte of Gujarat, AIR 2002 SC 538. The view of the Hon'ble

Supreimas T RiEs hzen malfteraied by lHo='hle Nelhi High Court in case titled
as Manjeet Singn vs. State, (2014) 214 DLT 546 wherein it has been held

that -
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suffice for the purposes of eviderice.”

Considering the facts and the circurnstances and ike lav: 5i town 4
-y

the higher courts, arlicle it question Le. mobile phone te. Realme g be

released to the applicant on verification of the particulzrs regarding Ownershig
and after preparing panchnama and on furnishing an indemnity bond as pey
the value of the mobile. It is further directed that the aricie 2. riobile phone
i.e. Realme 5 shall be photographed from all the angles. The Panchnama
and Indemnity Bond along with photographs be filed with final report.

The application is disposed of accordingly.

Copy of the order be given dasti as prayed. ‘

(AJAY SINGH/PARIHAR)

Duty MM-I, West Dist., THC, Delhi
8.08.2020
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IN THE COURT OF METROPOLITAN MAGISTRATE -04 WEST
DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

eFIR No. 017313/2020
PS Nangloi
U/s 379/411 IPC

28.08.2020
Fresh application for release of vehicle bearing no. DL-9S-AJ-1167 on

superdari moved on behalf of applicant.

Present: Ld. APP for the State.
Applicant in person.

No okjection to the release of the venhicle of the applicant is
sendered on baha' cf the 10/4C Naresh Kumrar 2nd S*ate by Ld. APP.

Application perused. Submissions heard.
Insteas of releasing the above mentioned vehicle on superdari,

I am of the considered view that the articles have to be released as per the

directiors of Her'ble Supreme Court in case tited as Sunder Bhai Ambalal

Dessi Vs, Siate of Gujarat, AR 2003 SC 638. The view of the Hon'ble
Supreme Cour. "25 LEEN reiterated by Hon'ble Delhi High Court in case titled

as Manjeet Singl . Stete, (2014) 214 DLT 546 wherein it has been held

that :-

“5Q The vawadle aticles seized by ihe polica may be released to the person,
o i the croinios of the Coutt 1s swfilly eciitled to claim such as the
a theil 1oboery or dacoity has taken place, after

complaizant ar wases A0ULE
n articles: 'zking photographs of such

prep:iny dedd: U peNeiliame of cuch
artisiee and z se=curity bond.

h articles should be attested or countersigned

60 The rhnt ¢r=phs of sUC
by i e e o anaused as vl 29 b ihe rarsor to whom the custody is
- necassarv, the Dourt 1may get the jewellery articles

4 S L vt £ h
‘ll'?,:_',"lf.' SL) it /\ RN

w20t 2aproved VAl
icles during the trial should

£7 Th aziual sroduction of the valuable art
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pnotographs afong with ihe panchnarma shou,
Q

not be insisted ypon and the
suffice for the purposes of evidence.”
siances anu the .aw La,C aown by X

Considering the facts and the Circurmne
tion i.e. vehicle bearing no. DL-9%-£.3-1167

n verification of the particular
12 and on furnishing an

s regarding

es

the higher courts, article in qu
be released to the applicant O

paiing panchnan

ownership, insurance and after pre
Lriher directed that the

indemnity bond as per the value of th
article i.e. vehicle bearing no. DL-9S-AJ-

the angles. The Panchnama and Indemnity B

e venicle. ltis f
1167 shall be phoiographed from all

ond along with photographs be

filed with final report.
The application is disposed of accordingly.

Copy of the order be given dasti as prayed.
(AJAY 3IN PARIHAR)

Duty MM-1, West Digf., THC, Delhi
28.08.2020




IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. 724/2020

PS : Rajouri Garden

U/S 380/457/34 IPC
State Vs. Nandlal @ Golu

28.08.2020

Present : Ld. APP for the State.
Shri Harsh Gupta, Ld. Counsel for applicant / accused.

IO/HC Om Prakash is present.
Ld. Counsel has submitted that the requirement of the

accused is not necessary for further investigation. That the accused is

in JC since 18.08.2020.
IO has already filed reply.
Clarification sought from the 10.
As per reply and clarification, still the case property has

not been required and 3" co-accused is yet to be traced.
IO has submitted that there is a CCTV footage, however,

does not clear witn respect to the presence seen in the footage.

Seeing the recovery and apprehension of co-accused, at
this stage this court is not inclined to released the accused on bail.
Application stands dismissed.

Copy of the order be given dasti as prayed.

AQAR)

, [THC, Delhi

J

(AJAY SINGH I?
Duty MM-1, West Dis
28.08.202




IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. 192/2020

U/s 379/356/411/34 IPC
PS Anand Parhat

State Vs. Ajay

28.08.2020

Present: Ld. APP for the State.

Ld. Counsel for the applicant.

Ld. Counsel has submitted that the recovery
effecied from the accused has been planted. That the accused
has been [ifted from his house and implicated in this case.

IO has filed reply. Reply perused.

As per the reply the accused was apprehended on
the spot and the recovery was effected.

At this stage, seeing the fact and circumstances, this
court is not inzlined to release on bail.

Application stands dismissed.

Copy of the order be given dasti, as prayed.




IN THE COURT OF METROPOLITAN MAGISTRATE -04 WEST
DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. WD-TN-000639/2020

U/s 379 IPC
PS Tilak Nagar

28.08.2020
Fresh application for release of Mobile Phone Samsung A30 on

superdari moved on behalf of applicant.

Present: Ld. APP for the State.
Applicant in person.

No reply is filed.

The Mobile Mobile Phone Samsung A30 may be released if
IO has no opjection in releasing the mobile and the same is not required in
further investigation.

Application perused. Submissions heard.
The mobile ohone be released as per the directions of Hon'ble

Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs. State of
Gujarat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been
reiterated by Hon'ble Delhi High Court in case titled as Manjeet Singh vs.

State, (2014) 214 DLT 646 wherein it has been held that :-

“59 The valuable articles seized by the police may be released to the person,

who, in the opinion of the Couri, is lawfully ertitled to claim such as the
complainznt 2! whose house theft, robbery or dacoity has taken place, after

preparing detailzd panchnama of such articles; taking photographs of such

artictas and a security bond.

60. The phnt~graphs of such articles should be attested or countersigned

by the complainant, accused as well as by the person to whom the custody is
handz=d czr. Wherever necessary, the Court may get the jewellery articles

valued from z govarnment approved valuer.

61.  Tha actuzl nroduction of the valuable articles during the trial should
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not be insisted upon and the photographs along with the panchnama should

suffice for the purposes of evidence.”
Considering the facts and the circumstances and the law laid down by

the higher courts, article in question i.e. Mobile Phone Samsung A30 be
released to the applicant on verification of the particulars regarding ownership
and after preparing panchnama and on furnishing an indemnity bond as per
the value of the mobile. It is further directed that the article i.. Mobile Phone
Samsung A30 shall be photographed from all the angles. The Panchnama
and Indemnity Bond along with photographs be filed with final report.

The application is disposed of accordingly.

Copy of the order be given dasti as prayed.

(AJAY SINGH
Duty MM-1, West Dis

RIHAR)
C, Delhi
28.08.2020
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IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. 019621/2020
PS : Anand Parbat
State Vs. Rahul

U/s 379/34.iPC

/

/

/ 28.08.2020

" Present:  Ld. APP for the State.
Shri Ajay Kumar, Ld. Counsel for the accused/applicant.

t d. Counsel for the applicant/accused has submitted that
the applicant/accused has been falsely implicated in the above case
and the recovery has been effected.

Reply of the 10 perused.

Ld. APP is vehemently opposed the application.
in the present case alleged recovery has already been

effected, no fruitiul purpose will be served by keeping the accused in
custody, hence, he is released on bail subject to furnishing a bail bond
to the sum of Rs. 10 000/- with one surety of the like amount.

Bail bonad not furnished.
Copy of this order be given dasti to Ld. Advocate, as

prayed for.
M (AJAY SINGH PARIHAR)
Duty MM-|, West

x4 Dbt/ THC, Delhi
fer” A el O




IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. 340/2020

PS : Nangloi

State Vs. Vinod & Ors.

U/s 392/394/397/411/34 IPC

28.08.2020
Present : Ld. APP for the State.
Ld. Counsel for the accused/applicant.

Ld. Counsel has submitted that vide order dated
28.08.2020 of Shri Samar Vishal, Ld. ASJ-08 (West), accused has

been granted bail subject to furnishing bail bond.
Ld. Counsel for the accused has furnished bail bond.
Same is taken on record. Original RC be retained on record.

The accused Vinod S/o Shri Chiranjee Lal shall be
released from the custody forthwith, if not required in any other

case.
Copy of this order be sent to Jail Superintendent

concerned, which shall also be treated as release warrant.
Copy of this order be given dasti to Ld. Advocate, as

prayed for.
(AJAY PARIHAR)
Duty MM, Wést Dist, THC, Delni
28.08.2020.



IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by : Shri Ajay Singh Parihar

FIR No. 814/2020

PS : Nihal Vihar

State Vs. Rohit Sharma
U/s 379/411/34 IPC

28.08.2020
Present : Ld. APP for the State.

Ld. Counsel for the accused/applicant.

Ld. Counsel has submitted that vide order dated
25.08.2020 of Ms. Deepika Thakran, Ld. MM, (West), accused has
been granted bail subject to furnishing bail bond.

Ld. Counsel for the accused has furnishéd bail bond.
Same is taken on record. Original RC be retained on record.

The accused Tarun S/o Shri Likhi Ram shall be
released from the custody forthwith, if not required in any other
case.

Copy of this order be sent to Jail Superintendent
concerned, which shall also be treated as release warrant.

Copy of this order be given dasti to Ld. Advocate, as

prayed for.
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